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Judgement

B.S.Verma, J.—Heard on stay application No. 7546 of 2010.

2. By means of this writ petition, the petitioner has sought writ in the nature of
certiorari quashing the impugned order dated 05.07.2010, passed by respondent
No. 2, whereby punishment in the Second Appeal was enhanced.

3. Mr. D.C.S. Rawat, Advocate representing respondents No. 2 to 4 , contended
before this Court that in view of Regulation 69A of The Uttar Pradesh Road
Transport Corporation Employees (other than officers) Service, Regulations,
1981, Managing Director has power to enhance the punishment. Under
Regulation 69A of the Uttar Pradesh Road Transport Corporation Employees
Service Regulations, 1981, the Chairman or in his absence, the Managing
Director of Uttar Pradesh State Road Transport Corporation may, on its own
motion, or otherwise, call for the record of any case relating to dismissal,
removal and reduction in rank decided by any of the authorities subordinate to
him.

4. It is pertinent to mention here that Second Appeal was filed by the petitioner
for quashing the punishment order. The punishment order had already been
executed in November 2009 and an amount of Rs. 19,364/- was recovered and
pay increments for two years was not paid to the petitioner.
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5. In the peculiar facts and circumstances of the case, the operation of the
impugned order dated 05.07.2010, is stayed till further orders of this Court.

6. Learned Counsel for the respondents pray for and are allowed three weeks"
time to file counter affidavit.

7. List this petition after three weeks.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/badari-prasad-pandey-appellant-has... Page 2 of 2



